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12.34 hrs.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHE-
DELUED TRIBES

Fmrst REPORT

SHRI BASUMATARI (Kokrajhar): 1
begto present the First Report of the Com-
mittee on the Welfare of Scheduted Castes
and Scheduled Tribes on the Department of
Social Welfare—Rc-organisation of the
Offices of the Commissioner for Scheduled
Castes and Scheduled Tribes and Director
General, Backward Classes Welfare.
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CENTRAL SILK BOARD (AMEND-
MENT) BILL—conrd.

MR. SPEAKER: The House will now
take up further consideration of the Central
Silk Board (Amendment) Bill. Chowdhary
Ram Sewak will continue his speech.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): Sir, in my reply last
evening. ...
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In my reply last evening I had briefly touched
important aspects of the production of
raw silk, export of silk goods etc. [ also
indicated the steps we are taking to streng-
then the sericulture research stations.

Sarvaskri Muthusami and Era Sezhiyan,
who happen to represent this House on
the Central Silk Board, had opportunities
to have a closer look at the functioning
of the Board and, I am glad, they have
expressed satisfaction over the Board's
functioning.

SHRI K. LAKKAPPA (Tumkur): They
did not express satisfaction over the
working of the Board.

SHRI RAM SEWAK: Regarding the
Fourth Five-Year Plan, the Planning
Commission with the approval of the Na-
tional Development Council, have intimated
that during the Fourth Plan (1969-74), cen-
tral assistance to States, with the exception
of the funds to be provided by the National
Cooperative Development Corporation, will
be given as block loans and grants, each
year. It has also been decided that each
State should receive 30 per cent of the total
allocation every year as grant and 70 per
cent as loan.

It has also been made clear that the central
assistance to the States will not relate to any
individual scheme or group of schemes
or head of development on the basis of
matching contribution. Tt is doubtful if this
pattern can be changed to suit the require-
ment of the sericulture Industry in isolation,

Shri Panigrahi said that production of
silk in Orissa should be stepped up and
technical and financial kelp should be given
to an organisation of women in Puri District.
About that I would like to saythat the
production of silk in Orissa has shown
progressive increase ‘which is largely due
to the efforts and guidance of the Central
Silk Board. Hon. Members will be in-
terested to know that the production of
tassar silk in Orissa was about 5,000 kilo-
grammes in 1950 and it rose to 21,000 kilo-
grammes in 1968, Inshort, there has been
a four-fold increase during the course of
this period.

Shri Abdul Ghani Dar particularly re-
ferred to the fall in silk producticn in Jammu
and Kashmir State,
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SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Because it rose from 5,000
kilogrammes to 21,000 kilogrammes, it
does not mean that all the scope and oppor-
tunity has been explored there. The hon,
Minister should admit that. It can go up
to 50,000 kilogrammes also.

SHRI RAM SEWAK: Regarding the
point made by Shri Panigrahi for assistance
to an organisation >f women sericulturists
in Puri District, we will ask the Board to
take up the matter with the concerned
authorities in Orissa.

SHRI CHINTAMANI PANIGRAHI:
Thank you.

SHRI RAM SEWAK: Shri Abdul Ghani
Dar particularly refeired to the fall in silk
production in Jammu and Kashmir State.
The State’s production in 1951 was about
54,000 kilogrammcs. Due to the develop-
ment plans of the State Government and
the efforts of the Central Silk Board, the
production reached a level of 98,000 kilo-
grammes in 1962. Thereafter, there has
been a steep fall in the production which
is more due to economic factors. The
truth is that cocoon production ne longer
attracts the sericulturists as other avoca-

tions are more profitable.  Government
of India have nevertheless taken up
the matter with the Government

of Jammu and Kashmir and sent to the
State Government suitable proposals aim-
ing at revival of the production. 1 hope
the State Government will take steps to
make scriculture industry more profitable.

Shri Liladhar Kotoki mentioned about
the prospects of production of eri and muga
varieties of silk in Assam and suggested a
delegation to be sent to South Korea which
reported to have made considerable tech-
nological progress in eri culture. The ques-
tion of improving muga and cri has #lready
been taken up and a number of experi-
ments initiated. A four-man delegation,
including a senior officer from Government
of Assam, has recently vicited South Korea
besides some other countries. We arc
awaiting the report of this delegation and
technological opportunity will be taken to
adopt whatever advances have been made
abroad for the development of eri production
in the country.



231 Central Silk Board

[Shri Ram Sewak]

The hon. Member also expressed appre-
hensions about competition which silk
goods are bound to face from art silk
materials. Production of pure silk goods
in the countrv is on the increase and this
increase is expoected to be sustained because
of the growing demand for these goods in
foreign markets and growth of the cloth
requirements in the country.

Shri Mahajan wanted labour to be repre-
sented on the Board. He would be glad
to know that a labour representative is
already member of the Central Silk
Board.

Then, Shri Jyotirmoy Basu referred to
the silk manufacturingactivity of big units
like Binny and Co. There is no control
over sale of raw silk and it is freely
available in the open market. No special
consideration is shown to any big manufac-
turer of silk goods. Some big units have
been in the silk weaving line for several
years and T am not sure whether it would
be advisable and feasible to interfere with
their activity at this stage. I need not go
into each and every detail and I would
like to assure the hon. Member, Shri Jyotir-
moy Basu, that no irregularities have been
committed in the matter of appointment of
officers and staff at the Central Sericultural
research Station, Berhampore. The appoint-
ments of Director and Dcputy Director
at the Contral Sericultural Resezrch Station,
Berhampore, to which Shri Basu made a
special reference were made on the basis of
selection by U.P.S.C. The Government
are aware of the difficulties at the Berhampore
Research Station. The difficulty has mainly
arisen from the fact that this station has
beecn working in isolation being outside
the research pattern sct by the Central
Silk Board. The Government have now
decided to transfer the administrative control
of this Research Station to the Board and
we expect that the Berhampore Research
Station will play a wuseful and effective
role in the sericultural research programme.

SHRI SEZHIYAN (Kumbakonam): Re-
garding Berhampore Research Station, he
mentioned that it is under the control of
the Central Government. Why did not he
take a decision earlier and transfer it to
the Central Silk Board ?
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SHRI RAM SEWAK: Then, an hon.
Member suggested that a Parliamentary
Committee should be set up......

MR. SPEAKER: There is no harm if
you listen to the objection raised by the
hon. Member.

SHRI SEZHIYAN: This is the plea which
is being made by the Central Silk Board.
They say that Berhampore Research Station
is under the control of the Central Govern-
ment. What is the use of the hon. Minister
repeating here the arguments of the Central
Silk Board ? He can say that the Central
Government is taking a decision on the
matter of transfering Berhampore Research
Station to the control of the Central Silk
Board. The decision is to be taken by the
Government.

SHRI RAM SEWAK: I will look into the
suggestion made by the hon. Member.

An hon. Member suggested that a Parlia-
mentary Committee should be appointed to
find out how best the requirements of the
silk industry could bemet. 1 would like to
say that four Members of the Lok Sabha
and two Members of the Rajya Sabha are
represented on the Board.

Then, the hon. Member, Shri Lakkappa
has been somewhat critical in saying that
the Central Silk Board has not becn able to
devote full attention to the development of
Silk industry because the Textile Commis-
sioner happened to be its Chairman. He
also mentioned about the unsatisfactory
situation of Jammu and Kashmir silk in-
dustry and the industry in Mysore. As

regards  Jammu and Kashmir, the
scheme  of modernisation of 300
recling basins in the State at a cost

involving Rs. 11.5 lakhs was sanctioned
during the Sccond Plan.  The State Govern-
ment had also placed orders with a firm in
Bangalore for the supply of 300 rezling
basins of improved type. Of this, 100
basins havc already been supplied by
the Mysore State. The remaining 200 basins
could not be installed in Kashmir for some-
time and later the proprietor of the firm
also died and there was some delay in the
commissioning of these basins.
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As regards Mysore, under the pattern
of Central assistance in vogue, till recently,
S0 per cent grants and 25 per cent loans
were given subject to the State contributing
25 per cent as matching provision. Though
adequate allocations werc made by the
Planning Commission for development of
silk industry in Mysore State, the State
Government was unable to provide ade-
quate matching provision during all these
years and as such was not getting the normal
requirement of funds for development of
silk industry.

The hon. Member has specially referred
to the trading activity of a party called
M/s H.K. Bhushan Kumar of Bangalore.
He has mentioned about the grant of a
licence for export of 1.67 lakh kgs. of silk

SHRI K. LAKEAPPA: It is 3.69 lakh
kgs. of silk waste.

SHRI RAM SEWAK: My information is
of 167 lakh kgs. of silk waste.

In accordance with the normal policy,
for export of silk-waste of South India,
the exporters are allowed to export 1 kg of
silk-waste subject to the condition that they
supply an equal quantity to either of the
two spun silk mills in Mysore and Assam.
On the basis of certificate of supply issued
by either of the two spun silk mills, the
Joint Chicf Controller of Imports and Ex-
ports concerned, permits the exports of
silk-waste tendered by the exporters. The
question of exporters of silk-waste having
to go to the Board or the Central Govern-
ment every time they want to export silk-
waste, therefore, does not arise.

The facts of the case relating to M/s.
H. K. Bhushan Kumar are that in February
1969, the Government Spun Silk Mills at
Chennapatna all of a sudden stopped pur-
chases of silk-waste as they were in a com-
fortable position regarding raw materizal

stocks. 1am told that they were having
raw imaterial for five months in their
stocks.

SHRI K. LAKKAPPA: No, Sir. That
is not correct. The allegation that I made
was that,...
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AN HON. MEMBER: Why should the
Minister go on reading, Sir ?

SHRI K. LAKKAPPA:. .. .Shri Bhushan
Kumar in collusion with the Minister
in charge of sericulture in Mysore State
has swindled lot of monev. There was a
condition that equivalent to the guantity
of silk-waste should be supplied to the
Chennapatna Spinning Mills, but that was
not dooe.

SHRI RAM SEWAK : That is not
correct that they had no stocks. They
had stocks for five months.

An additional reasonfor stopping pur-
chases by this Mill was lack of finance. This
led to a virtual stoppage of exports of silk-
waste as expoiters were unable to secure
the necessary ‘supply’ certificates’ from
the mills on the basis of which the Joint
Chisf Controller of Impoits & Exports
could allow export. It was in this context
that M/s Bhushan Kumar approached the
Government of India for an adhoc permit
for export of silk-waste which was given
after duly eliciting the views of the Govern-
ment of Mysore which had in fact suggested
that exports of silk-waste of South Indian
origin could be freely allowed for some
time. It became known later that the
Government Spun Silk Mills, Chennapatna
had recommenced purchase of silk-waste.
Government of India promptly
rescinded the decision regarding grant of
ad-hoc quota for export to M/s H. K.
Bhushan Kumar. In the meantime, this
firm had entered into.firm contracts with
buyers abroad to an extent of about 52,000
kgs. Asthe ethics of contractual agreement
with importters  abroad were involved,
it was decided to allow M/s Bhushan Kumar
to export 52,128 kgs of silk waste. Govern-
ment of India, however, secured from
this firm a bond of a value of Rs. 3 lakhs
as also a Bank guarantee to bind them to
supply silk-wasie to Government Spun
Silk Mills, CLennapatna, within a period
of 90 days from the date of shipment.

SHRI K. LAKKAPPA: He has not
given any security. It is all false,

MR. SPEAKER: Every time you get
up Mr. Lakkappa. Please dont do that,
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SHRT RAM SEWAK: This firm has
since supplied the appropriate guantity of
silk-waste tothe mills at Chennapatna and
50 the question does not arise.

Sir, with these few words I beg to move
that the Bill be taken into consideration.

SHRI SEZHIYAN: One or two points
that I made during the course of my speech
have not been replied to.

I made a specific point regarding  the
Government placing some revolving fund
at the disposal of the Central Silk Board
to enable it to sponsor and implement some
centrally sponsored schemes regarding seri-
culture. For the information of the hon.
Minister I would invite his attention to the
resolution and the discussion held at the
Central Silk Board meeting held at Hydera-
bad last year to make a request to the
Government to place a sum of Rs. 2 crores
at the disposal of the Central Silk Board.
I would like to know what happened to
that proposal and whether it has reccived
the attention of the Minister and the Govern-
ment. For the last 1} years it is lying
in the cold storage.

Regarding the filature industry in Mysore
State, this is in doldrums. A suggestion
was made by the committee to set up a
Corporation and this is still under con-
sideration. The Government of India
wanted 51 per cent of shares to be taken and
vet this thing has not fructified and we
do not know when the Corporation will
come into being.

These are the two points which T would
request the hon. Minister to answer.

SHRI K. LAKKAPPA: What about the
location of the Silk Board at Bangaloe?
Sometime back, he has assured something
onthe floor of the House, about the
location of the Silk Board at Bangalore.
What has happened to that? Let him give
a reply to that.
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MR. SPEAKER: Hesaid he has no reply.

SHRI K. LAKKAPPA: I want to know
whether he is going to say whether it is
possible or not.

(SHRI G. VISWANATHAN (Wandi-
wash): He cannot read something, and
then go.

SHRI SEZHIYAN: Sir, what 1 asked
is not a fresh question. In my yesterday's
speech 1 had mentioned about these two
points. The Minister had ample time to
consult the Ministry and reply to every-
thing. 1f he is not answering now, 1 do
nct know when he will be able to answer.
The House has got a right to demand a
reply from him.

MR. SPEAKER: 1 am on my legs.
Please sit down. You get so many chances.
Still you are mot satisfied.

SHRI 5. M. KRISHNA (Mandya): Mr.
Speaker, Sir, it is a justifiable grievance.
May 1 just have a second?

MR. SPEAKER: Hall a minute. It
should be a question only—not a debate.

SHRI S. M. KRISHNA: Itis very very
simple question.

AN HON. MEMBER: The Question
should not be replicd to by the Minister
by one word answer ‘No’'.

SHRI S. M. KRISHNA: The question of
shifting the headquarters of the Central
Silk Board to Bangalore is not cropping
up now, Repeatedly, inside as well as
outside the House, suggestions have been
made that it should be transferred.

MR. SPEAKER: That is a suggestion.

SHRI S. M. KRISHNA: Please wait for
a second. 1 don't understand the impatience
on your part.

MR. SPEAKER: Sit down please.

SHRI S. M. KRISHNA: 1 will sit down if
you order me so, Sir.
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MR. SPEAKER: You are not entitled
for that after the Minister has answered.
Will you please sit down 7

SHRIS. M. KRISHNA: I shall sit down.

MR. SPEAKER: You should be a little
more cautious while addressing the Chair.

SHRI S. M. KRISHNA: 1 have been
cautious, Sir.

MR. SPEAKER: Please sit down. 1
advise you not to be so very rash in your
obscrvations.

SHRI S. M. KRISHNA: Can Istand up
now, Sir?

MR. SPEAKER: You are young people.
You are the people who have to deal with
the Parliamentary System of Government.
After all, where will it end if you behave
like this?

SHRI K. LAKKAPPA—rose

MR. SPEAKER: I allowed you after the
Minister. That does not mean that I
can allow a Debate.

SHRI ATAL BIHARI VAJPAYEE: No
fresh Debate can be allowed.

MR. SPEAKER: No fresh Debate after
the Minister's reply. Please sit down.

SHRI K. LAKKAPPA : We made several
representations that the Silk Board should
be set up at Bangalore. What has he to
say to that ?

SHRI S. M. KRISHNA: We would like
to know about that.

MR. SPEAKER: Please sit down. I
only tolerate you as a youngster. But the
way you have spoken is very unpleasant
to me. That is all right.

SHRI S. M. KRISHNA: I have said no
unpleasant thing, Sir.

MR. SPEAKER: I may tell you about the
procedure. It is this. After the Minister
has replied, there can be no fresh dis-
cussion. If you are going to flout the
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procedure, 1 do not know how we can
carry on.
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MR. SPEAKER: The hon. Member
should sit down. It is only with the per-
mission of the Chair that he can rise. I
do not give him the permission. So, let
him please sit down.

SHRI S.M. KRISHNA: As a protest
against the incompetence of the Minister,
I stage a walk-out.

SHRI K. LAKKAPPA: We stage a
walk-out in protest; an assurance had been
given that the Silk Board would be located
in Bangalore, but Government have [ailed
to implement that assurance.

(Shri S. M. Krishna, Shri K. Lakkappa
and Shri J. H. Patel left the House)
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The question is;

“That the Bill be circulated for
the purpose of eliciting opinion there-
on by the 28th February, 1970.(3)

The motion was negatived.
MR. SPEAKER: The gquestion is:

“That the Bill further to amend the
Central Silk Board Act, 1948, be taken
into consideration”.

The motion was adopted.

MR. SPEAKER: Before we take up the
clauses, I would like to say one thing.

The time allowed for this Bill by the
Business Advisory Committec was | hour.
Till yesterdag this had taken 2 hours and
25 minutes, and now it has taken already 40
more minutes. I do not know what we can
do. Whatever time we fix for the bills,
we actually find that we take double the
time or thrice the time allotted, and the
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reason is the way thesc gentlemen behave;
they get up every time and they do not sit
down, and they do not care for the Chair
and they defy everybody and every procedure,
What tc do in such a case? Everything is
going to dogs.

SHRI TENNETI VISWANATHAN
(Visakhapatnam): That is too much.

MR. SPEAKER: Is it too much? I
would ask the honest opinion of Shri
Tenneti Viswanathan, I am asking for his
honest opinion, and I shall be guided by
that.

SHRI RABI RAY: Everything has not
gone to dogs.

SHRI TENNETI VISWANATHAN :
While I agree with you, I would not agree
to the expression of it. That is all.

MR. SPEAKER: I am very happy that
he agrees. 1 can change my expression.
I only want his agreement.

I think since most of the points have been

dealt with already, we may put the clauses
together to vote now....

SHRI LOBO PRABHU (Udipi): My
amendments have not been covered by
anything said so far.

MR. SPEAKER: He did not speak in
- the general discussion?
SHRI LOBO PRABHU: No, that is

why Twould like to speak on the
amendments now.

MR. SPEAKER: For the benefit of
the hon. Member, I would say that we shall
have to adjourn after a minute for lunch
and so, I shall take him as being on his
legs, and he can speak after lunch.

13 hrs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock.

The Lok Sabha re-assembled ®after Lunch
at Six minutes past Fourteen of the Clock.

(SHRI M.B. RaxA in the Chair)
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CENTRAL SILK BOARD (AMEND-
MENT) BILL—contd.

MR. CHAIRMAN: We have to put
clause 2 to the vote of the House.

The questionis:
“That Clause 2 stand part of the Bill.”
The motion was adopted.
Clause 2 was added to the Bill.
Clause' 3.—(Amendment of section 8.)

MR. CHAIRMAN : We take up clause 3.
There is an amendment.

SHRI LOBO PRABHU (Udipi): T move:
Page 2,—
for line 1, substitute—

“(ii) in clause (c), after the word
“reelers”, the words “undertak-
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ing research in manufacture and
design™ shall be inserted,” (9)

In this connection 1 should like to take
the House through the existing functions
of the Board which are contained in sec-
tion 8. They are : undertaking, assisting
or encouraging scientific, technological and
economic research; devising means for imp-
roved method of mulberry cultivation, rear-
ing, developing and distributing healthy silk
worm seed, reeling of silk worm cocoons,
improving the quality and production of
raw silk if necessary by making it compulsory
for raw silk to be marketed only after the
same had been tested and graded in properly
equipped raw silk conditioning houses
and the supply of technical advice to filature
and charkha reclers. 1 do not want to
read further because these are the three
clauses which can cover, or possibly the
Minister would say will cover, my amend-
ment. [ should like to show that they
actually do not do so.

First of all, sub-clause (c)is going to be
removed from the Act now. There is a pro-
vision in the Bill for deleting that sub-clause.
The supply of technical advice to filatures
and charkha reelers will go, and we shall
be left with only sub-clause (a) which relates
to scientific, technological and economic
research. My point is that this does not
refer to manufacture or  design. It refers
according to the report of the Silk Board
to everything else like growing, like filatures
etc. But the problems such as those which
were raised yesterday by two Members that
our silk waste was not being properly used
remain. The silk waste is sent abroad and
is returned to us as high-class quality silk.
We are having no research as such on that
aspect. [ have gone through the last report
of the Central Silk Board and I find no
reference to any research on the proper use
of waste to prevent its export.

Shri Kotoki had raised the question...

MR. CHAIRMAN: The hon, Member is
not replying to the debate.

SHRI LOBO PRABHU: I am pointing
out how necessary it is to incorporate this
amendment. He was referring to Moga
silk having a kind of lustre which was
affecting its sales. There is no reference
to it at all in the Central Silk Board's report
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nor did the hon. Minister refer to the points
raised in this connection. He did not
say what we could do in that respect. My
point is that there must be emphasis on
such research. Unless there is such emphasis,
it tends to be ignored, as the hon. Minister
ignored these two points. This neglect of
research has got its very serious conse-
quences. 1 would like to refer the hon.
Minister to the price of our silk and that
of Japanese silk, given at page 39 of the
report. Our silk sells at Rs. 165 as against
the Japanese silk selling at Rs. 265, There
is a difference of Rs. 100 in the two varieties
of silk. There must be some reason for
this. They are also using mulberry and
Eri but they apparently have a better
process for the same. I would, therefore,
suggest that this slight amendment, which
is almost consequential to the amendment
deleting sub-clause (c) may be accepted,
because it will emphasise the neced for
research in manufacture and in design of
silk.

SHRI RAM SEWAK: We are seeking to
delete sub-clause (c) from the Act, because
sub-clauses (a) and (b) fully cover the
activities mentioned under sub-<clause (c).

The amendment proposed by the hon.
Member reads as follows : The existing
section 8 (2)(b) reads thus :

“devising means for improved methods
of mulberry cultivation, rearing, deve-
loping, and distributing healthy silkworm
seeds, recling of cocoons, improving
the quality and production of raw silk, if
necessary, by making it compulsory for
all raw silk to be marketed only after the
same has been tested and graded in
properly equipped raw silk condi-
tioning houses.™

The amendment proposed is that the words
‘reeling, or as the case may be, spinning of
silkworm cocoons and silk waste” be substi-
tuted.

The object of this amendment is this.
In the case of mulberry cocoons, the silk
filament is a continuous thread of 350 to
800 metres. Whena cocoon is put in hot
water  (180°F) the  gum which
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binds the thread together is dissolved.
Then the thread can be reeled as a conti-
nuous thread either in a filature, cottage
basin or a charkha. Il the moth inside
the cocoon is allowed to come out of the
cocoons, then the continuity of the thread
is broken and it cannot be recled. Such
cocoons are called pierced cocoons and
are spun like cotton either by hand on
taklies or charkhas or in mills of which
we have two at present, one at Channapatna
in Mysore and the other atJagi Road in
Assam.

Eri cocoons (spun by silkworms which feed
on castor or ‘endi’ leaves) do not
have continuous threads and have to be
spun just like mulberry pierced cocoons.
Tassar and moga cocoons are reelable,
but are quite often used for spinning as there
is a lot of demand for spun yarn.

The amendment proposed by the hon.
Member gives the impression that the
words ‘reeling or as the case may be,
spinning of silkworm cocoons and silk
waste” would cover spinping also. But I
have just narrated the whole process, and
it will thus be seen that spinning and reeling
are totally different processes. The raw
material used for reeling is the whole
cocoon while for spinning pierced cocoons,
silk waste and cut cocoons are used. In
the case of reeling, the end-product of the
process is recled yarn which has a higher
rating regarding quality and fetches a
higher price.

Spinning on the other hand is done on
taklies, charkhas or spun silk mills and
yields spun yarn. In view of this, I do not
accept the amendment moved by the hon.
Member.

MR. CHAIRMAN: I shall now put
amendment No. 9 to the vote of the House.
Amendment No. 9 was put and negatived.
MR.CHAIRMAN: The questionis:
“That clause 3 stand part of the Bill”.
The motion was adopted.
Clause 3 was added to the Bill.

Clause 4-—(Amendment of Section 12)
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SHR1 SHIVA CHANDRA JHA: I beg to
move

Page 2, line 9, after “by him™ insert “or
at least once in every third month.": (4)

agi gg & fF arfeet T &1 919
9T AT a9 4§ UFISER AT AT
FE1 | F wY AERA § AT ATEAT E
for g 1 fgama g & av =&t v gam
Feaaw T faes A & oFTIEw Wi
w01 ! fFan et 9 faew d1E &
UFTIEH FY AeTT Foet = FET ¢
i agFgrdf

“or at least once in every third month™.

UFISEH §1 FiT g1 Aifgd | Tar-
ofy #gT, aq S &1 fwda E
awE ¥ agq & aigfEar @i #,
Teafeat gt § #iC s A A
g1 ST, AT W #1 ZEad @l
AT, Tt IAFT FIE ATH TG GO0 |
gHifey ¥t ag @eiaa 2 fF 4 W
W 7 wg i 9 7 g A wEE &
arz faes @1¥ & owroew & afeex
S AT F

=Y T ¥A® : WA §IE F ST
WL TG §, 98 TH AT TG § | FHHT
Frew 78 @ 5 owsz e s
W F AW AT § {1 anfe
FC1H T OF  WEM FT GEA T
AT | IWE gge anfefon F@THYAE
e

At present, the Silk Board does not earn
any revenues of its own and the entire ex-
penditure on its activities is met by the
Central Government by way of grantas
is. provided in section 9(1) of the Central
Silk Board Act, 1948,

Sir, the provision for this purpose is made
in the annual budget of the Central govern-
ment. Under the existing arrangement,
the accounts of the Central Silk Board are
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audited by the Deputy Accountant-General,
Commerce, Works and  Miscellaneous,
Bombay, on a consent basis in a year.
Detailed auditing is undertaken, which lasts
over a mooth. This arrangement is quite
satisfactory. It would, therefore, be clear
that the periodicity of the audit suggested by
the hon. Member once in every three months
is not likely to be productive and would
be cumbersome. For these reasons, this
amendment may therefore, be rejected.

MR. CHAIRMAN: 1 shall put the
amendment to the vote.

Amendment No. 4 was put and negatived.

st wo fRo wwe  (Fwmfan) @
# ST FTE
% JA—IEra (2)—

tiAnditor General’ =2 & a13 ‘Wi
a4 faeia a% oW gR F 99 =
drgr a1 (6)

FA AgEr AR g fF qard AR
W F 412 uFeen & foafa e
get &1 o feafs g @ fs d9fF
HTfEeT FATH & UFHSEH  F AIfEe
w w1 afasr fear mr & @R
arfsfen <= 9= A1@1 F 1< g
formr & e wfeard et & o} aga
TR W g7 2 | 9 o9 F a8
THTSEH A1 9F FA § FITS g1 & 1
WMy oFEer  #1 osnfse 9 @
Tww cifafes &7 & fuffa s
arfzy, aifs g ad fasg ag smow
g & ogd Y anfez =< faar o 1 5=
TT FT AIETT T 9T TG BrEAT
Iifge | 7g Tar wwmA &, faw a7
=T FI F HaY Wgrew &' Frd
yrafer AgT gWT AfRY | gL aw fse
g ¥ GTHTC 1 FH 1T F1 ATARTL
@ fe wgl TEEEr @ @R, faew
a1 9T 39 F7 yAEqw &9 § fra
AT T FF AT ®IX I T AEH
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EaT AT fF e FTHErET & geame
B T & 1wt wgRT T war @ fw g
fasr ar-wrgave & e AT Ay
AT W1 AM-FTEEEE g K
WiMe At #gRT F1 T TEEC
FT FAT TUfRW )
ot T AW AT HFTIFE
f& ag qwieT wrer A 8, wafag @
¥ amg s o s faar
AT |
MR. CHAIRMAN: Ishall putthe amend-
ment to the vote.

Amendment No. 6 was put and negatived.
MR. CHAIRMAN: The question is :
“That clause 4 stand part of the Bill”.

The motion was adopted.
Clause 4 was added to the Bill.

Clause 5—{Insertion of new Section 124)
st ®o fe wuwT : ¥ wEE F@T
g:

= 2—

12A # “on orbefore” e F
arg “gfy o d6g ¥ a7e sfada= &
HTOA g F 7 A1g faar a1 (7)
TH F9ATF H &S U weAF Ay
ay F fro amer oo Fr &
FEIT & ATHA 97 FL  FT aqae9qm
g &, afea 20 7 aag fuifor &
fFar T & | F AT " F FT
Tigar g @ gra yuAr fogid ge
A adcHT & 09 & AG | THE
@ A HEET ®1 7€ F o aw
F F@f & T A AFTS g1 ATGAT,
foay A F1 o a9 & faw fag 9
AT A FY AT a9 F F gfear
il

At ¢ fF A4 wgeg @ qawaT
T THT FL4T |
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SHRI LOBO PRABHU: Sir, I move:

Page 2, linc 33, after “activities” insert
“and achievements.” (10)

This is also a small, terminological
amendment, but it has its purpose and that
purpose is to give proper emphasis to the
provision of the law which we are enacting.
The  provision we are enacting is
that thc Board shall prepare for every
financial vear a report of its activities during
that year. 1 have the report for the year
1967-68 before me. The report for the
subsequent vear is not et available to
us, It may be realised by the Ministry that
the report which is more than a year late
after that year has elapsed, is not a very
useful report. This report itself was received
by the Library on the 20th November, 1968,
So, first of all, the activities get rather cold
or forgotten by the time the report comes.

Secondly, what are these—‘activities’ ?
1 havetried to read this Report, tried very
hard to find out what the Silk Board has
achieved during the course of that
one year. The words used are *highlight
of this institute™ or “that institute”. What
do those highlights consist of 7 We hear
that certain sseds were being imported into
Kashmir from Korea. What happened
to that seed? The achievement of that seed
is not known. We have a report of only
activities and not o the effectiveness of those
activities. So, this House and the public
are not able to judge what the Silk Board
is doing.

In this connection, I would like to turn to
some of the things not done by the Silk
Board. When the question of the transfer
of the Board from Bombay to Bangalore
was being considered this morning it caused
a lot of excitement. We can now consider
that proposal without so much heat and
with some light. That proposal was based
on the simple fact that Mysore produces
more than 70 per cent of the Silk in India
and it has five representatives in the Board.
Then, this Board being in Bombay, it tends
to be confused with the other activities....

MR. CHAIRMAN: Let him confine
himself to the amendments. He cannot
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speak as if this is the first rcading. He
can speak only on his amendment.

SHRI LOBO PRABHU: Ttis aspect has
not been properly put before the House or
the puMic. I would like the Minister to
take note of this and give us a reply as
to why this is not being done, because 1
have been charged by my people to ask you
to get this transfer made. This is a proposal
which har been pending for a long time.

So, this Report deals with only activities;
it does not speak of achievements, When
proposals given by the people are not at
all taken notic: of, you have a situation
where there is no achievement. So, my
amendment says that it should deal with
not only activities but also achievements.

I would say here that we have a certain
responsibility to our States and when our
States feel very strongly about a proposal,
if it has not received the attention of the
government—not only no attention but
it had not merited even areply from the
Ministry—we have the right at least to
bring this matter to the notice of the
House.

Now returning to the actual purpose of
my amendment, 1 do hope that the Minister
will accept this. We want a kind of balance
sheet of what is being done; not merely
detailing so many things which are attempted
to be done. Unless there is some record
of achievements we are again going to be
left with reports like this which, however
voluminous they are, are of little value.

oft T ATE A AT AT AUFCF
TATHE FT N §, 7 UARAT T
g | fr ot g7 ard 1 aga Fifw
1 smasr fF og foE ol & sy
e & Faw g @ & wid | e ane
1 fie it gw A faaracd o &
[ET qed 9T T I AT |

As regards the amendment suggested by
Shri Lobo Prabhu, 1 accept it.

SHRI LOBO PRABHU: Thank you.

sft ®wo fro wowT : Waf wEET A
1 FTor A Famn & fF AT dwran
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I I TFE=Ed G & | ¥ AE
ArAa g f Fedle gz arer der =g |
=t T 8% : g AT AT AT |
fores ame %1 foie T dr 158
SHRI YOGENDRA SHARMA (Begu-
sarai): The Minister concerned should
assure the House at least this much that the
annual report will be presented to the

House. Otherwise, how da you expect the
House to sanction the grant?

=1 TR ¥T® ;. § ATANT g7 F
qEE § AT EETE |

SHRI YOGENDRA SHARMA: Then

why don't you accept the amendment ?

SHRI RAM SEWAK:That I am not
prepared to.

SHRI YOGENDRA SHARMA: In other
words, you accept and endorse the idea
but you do not accept the amendment.

MR. CHAIRMAN: I will now put
amendment No. 7 of Shri Madhukar to
the vote of the House.

Amendment No. 7 was put and negatived.

MR. CHAIRMAN: The question is :
Page 2, line 33,—
after “activities™ insert—

“and achievements™ (10)
The motion was adopted.

MR. CHAIRMAN: The question is:

“That clause 5, as amended, stand part
of the Bill™

The motion was adopted.

Clause 5, as amended, was added to the Bill.
Clause 6 was added ro the Bill.

Clause 1—(Short Title)

Amendment made :
Page 1, line 4,—

Sor “1968" substitute *1969"
—{Shri Ram Sewak)
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MR. CHAIRMAN : The question is :

“That clause 1, as amended, stand part
of the Bill.”

The motion was adopred.
Clause 1, as amended was added to the Bill.

Enacting Formula

Amendment made :

Page 1, line 1,—
Jfor “Nineteenth™ substiture “Twentieth™
(1)
—{(Shri Ram Sewak)

MR. CHAIRMAN: The question is:

““That the Enacting Formula, as amended
stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended, was
added o the Bill,

The Title was added to the Bill,

SHRI RAM SEWAK: Sir, 1 move:
“That the Bill, as amended, be passed.”

MR. CHAIRMAN: Motion moved :
“That the Bill, as amended, be passed.”

ut mgrew fag Wt (W93)
aumfa ST, sH faa FT AT F grETEm
& F€1r  Afer 9T Fgar A" g
fF ag famr aga arere faw & 1 a==
g aftfiafqai & awem AR @ a7
¥ afcfrafa &1 seagm o 8 Jza
¢ afee faay aorrgs wend T A
T qg W F FTO7 faew A dEmar
gzt 9@ A1 W g | faew &1 A
gfar & aga samar § | o HTH F AT
gea g @ fr ot owEw Farshs
2 FITHIX & raTagrd FHC AT Ffeqr
FT a4 AT & AW aF AE S
M F T IWE | T A g
g fr &8 3791 W F fag wemE
frar smaT & #&¢ A& fear s 20
B A9 AT 7 qgT S F q0H TR
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[ wgTa T W]
F 9T § o AL qrE Wt 9 ¥ FH A
Megd ¥z afew A8 A T I
g affm 57 #1 qoel  qowr esleal
R AT FAE A G 1R F
¥ AT 9T & awaT & | 3;W AT
TgT & | 7% fFErA & g8 Aqed 1 @
g1 AT a1 Ag O ATFHT F AATA FT
¥ ur sgAeR frmmE @ &
AEE & AAWE FT g1 GFAT g | a0
= ¥ fF aw wgge &1 @ @ g
a4t fFam o @9 #F 73 9X TEEd
FT 4T T G & | Afw a8 Tmwar
TEF FH FTFH AT FE | AT
F FH T EAE 1A AFARITAT
¥ qrEww g AE | gF F AR
S & AgT FT BT F AF AT FEA
Gt 2 fr 9% FEEI A Ifaw amdr
faa | T | TR wE fauw fa=-
et ETE | T g ag w9 a% feafw
S @A F AET fF aw
fAR FT 7 1@ @ F a1 AT W
FANE RE | 70 F a2 77 feafa ax
faam T & w1 Qa1 Figfag faw
ATET, FE AT SeAE qAsd o fam
¥ OIF §H AT & HeY W OF
wef #E1 T & F1F 9 AT a6
g Wt & A mgd gar @
I 1 AT ST AT 9T FW A e
AT TTEA TCIAT IH THA§ A1 gl
feama & ga 1 F1E T FATAT IR
arfs Tw FT IR 6 TAT A AAT
T AF | TG G fAaEE FT g
=t TETEA WIEET (TEAT) AT
aofs @R, @ @ fas =1 awdv 7@
§T TF Q1 A AT FET AFAT
9z A ar g g 5 9y 39w g
WAAE AW IR [WH
GHTY 9 g IAWT FAT gAT AT AT
AR Foi, fEr F wrE, s
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AR Go Fro F ATTORT & =L T
F7g wifad & | T7 a9 @l 9X Ay
U GAX AL, gFAE g | AT A A
frdge wm g fra g d 9w
FI HTT IF AT T FT AF AT AN BPe-
B surnfy § 1 gg IEvIEsEr
F9 § foem ®1, 97 AT AT B A |
T AT I qF AT AIF AGN FEA AT
aF T G0 gFT | AT Tg /IE AT
AT g9 W TSR FifE s 14
S 9T AT F Feorr ey &, 39 &7
TEgE fegT & adt feafa F o
F e Gu WY s AT E 1 ag WY AT
T AT o awa fEgw Sy AR
FAFL? AMTF (A TS TR T
& 1977 & 3y gz afafaai 1 @
T HIf9 X qgT AT TG TGART
afafadi ¥ smm @ 9T & 99 @
wET  FEA FT =gegr g =SrfEe o
ararag A d s s o ag =
FOT ar e fass F1 w6 T8 T
i | faes #1Iw feq wfeq gg@
ST TET & | GTL F FTETCr BT AV q&i
4% gu 9 & foq aga wfww g
fae® 1 AT AT | A1 AT AT
aEd & fF a8 (A9 9X S I &
FagT FL a1 99 qE g afge
1T g AEAT THT ERM SIT AHTC
BE-BIE  EET 1T AT wH F
g1+ § S AWgWl F1 AT ¥ | THAQ
s g fer & ot FTw T W
STT FTH AE! 420N q1 FTH ALY T9AT |

&t amg A foew a1 & war &
foramT I9 F1 FW FIAT A1(2T 98 TE
F@I & | 99§ @9 &7 967 @R
T & | AT TN FI IWHAT FAEC |
IA F A G BHAE FEF AT
F1 TEar a7 &ifww 1 gafeg &
sgm fs faes T2 F w7
Wt gaTa g | aW I8 9T St dar
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g frar s & s\ w1 Afaa g
arfad &7 7% & |

st 710 fAo @ (Fem@T) @ FW-
ofa Y, & =0 fast 1 @@ &
g | TTq A F gU A a8 ° FE
AT § fF ogw & s F gane 3w
% faem 1 SO agd wwer  Swar
a1, faes & F9% Fig wEIP w=9
AT G, BT TEHTA W FIT T | B
F Tt A7 foaer v 1 FfE o
AW F ure faes w1 AmarR &
TR | I UF Aaww ag T fE
faew a¥ & gro ar s@F T faaw
B2 FM 20 | FTH 1 12 § 39 &1 et
gfaung faet arfed ot @@ fas
WE 9 TF A g o ok fF
T¥qE § W1 I FT WA ¢ 9§ AgCH
EETAT A | AT # 39 & faes g w0
fe e fad T Fadi ) AqCHA
ST g € 98 A% & SfET Frein
4, fe §, T d 99 a9g faew #1
JATT 99 @1 | &1 AU T OF A
g fF 9 #1 aomw F9wE 7 & @
=1feT |

=t wsgH W IR (qEWA) ;0 F
FO FXATT gU TH a1 07 qIA9Ag el
F1 W1 qrET A F AL H Fgl W@ a1
fF 7gw g% faew gra ® &Y aar ATy
T UF A7 G| 99w g fF o
AT I F1AEAd f3U 9 w@E 1™
FATE § M §5 FOMATAL 1 g0
aTa a7 o o srfET FTOEIE A Sreaee
aai ®9 gd 7 gEwr #rE T AE T
AT ATEU AT (A S AT R
TEH TEEE FH M & 1 0F a1 08
f gga® 1, 50" g A 39 w1
FET AETAAS | gmuag g
agl awa A &, fora 1 oA A
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g 1A dEd ez F e adn
# wwear g fF v T ag F@ £ A
qHH § 721 omar & fF gl s
FFeiT AT AT wwma g fFoame
FR F A FE § AR A
qifFem J FdesAT 39 97 e
el

e Zardy AT AT FTEHC A
FETCR | I FTHATTR ATFH AT
fF gardy 9t 399 oY, 3T T9T FIA F
9 @ ML | Far afad B o wifE
HIgd &1 T FC E £ | 2 0 F
e fa, fe aeit &1 g+ar faa,
o ATfEF FT TEAT FC F FAOAT FH1 AT
WE A foe #1feT &t aqar a3 &
srfam 1 [y ?
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o] pae gl Ll - yan oy L o
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R A L
LS & e U5 Laly Lo 4931 Ly
TR 5 RSgy2 e pple g0 S LS
$lyasS Lgb yaIlosn &5 &2 43 Ko -2
el &3 @35 K LS K el gl 4
555 -gh & gl Ly 5 2 & [y
&2 535 (gyma gl - 90 & sl K
Ut Ueman gam g &l Jad &S 2
P 37 - b 2335 8y o Juab &S
12 iy er & 2 Ul ae yae
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2 5y Sddpygy o5 padk oyl
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&t ®o o Auwy : wwmfy wEET,
# Fae OF ¥ qOAT Az E | A
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f& ot & & fae B g SEar
g ard & wfuw dE< ad gt g,
F FAG AT @ &) 99 & faF s
T FANMBEACFAARED
gl s we?

st T WEw o e, S A
fog wredt St A s T &t g fF o
FT qIeFA qEAT G, 37 7 AOEd
& W T3 E I FT AFE FT A
foew & 1% areq & fad gen =fed,
I foafasr 7 ag fa= oz ox A
T T T FT FIHIT | A R

w R FER 7 fass #Y S
STEFT FH g1 S 8, IW F agd A
& fawfad 7 g7 o9 AvF A
FT T 17 AraT & % whaey § faes w1
SE¥T F@ A | faew A &
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fFar w1 wr & fF faes &1 Srew
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TR HIRAEITEE | TH AT
& g8 g9 Wew £ [F 709 S #1
T rq?r,aqaﬁvwmtrm fa,
g gfe FgwagEa far & fe
e g & ofcd 39 &1
HET FI A, 37 F1 HfUF w947 HgrEAr
FEUR fawas

WE % OF WA #eeg A fAew
A FIEC F I FAGLH F A
FT A 2T E, TgEH IAF g B
TH AU FATL AR &S GAT gl
2
MR. CHAIRMAN : The question is :

“That the Bill,
passed.”

as amended, be

The motion was adopied.

14.43 hrs.
PETROLEUM (AMENDMENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN): Sir I
beg to move:

“That the Bill further to amend the
Petroleurn  Act, 1934, be taken into
consideration.”

Sir, the subject matter of the Amendment
Bill falls mainly under Entry 53 of List I—
Union List—of the Seventh Schedule of
the Constitution of India, namely, Petro-
leum and Petroleum Products.

The Petroleum Act, 1934, as modified
from time to time, like all other Acts pro-
mulgated in the thirties are based onthe
Acts prevalent in the United Kingdom at
that time. The Act relates to the import,
transport, storage, production, refining
and blending of petroleum. The object
of the Act and the Rules framed thereunder
are to ensure safety from the fire hazards
due to inflammable nature of petroleum.

The present Act is based on Foot-Pound-
Second system in vogue until recently. Ths
country has adopted Centimetre-Gramme-

*Second system properly kmown as Metric



